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17.32 hrs,

AGREEMENT BETWFEN GOVERN-
MENT OF INDIA, THE CHOGYAL
OF SIKKIM AND LEADERS
OF POLITICAL. PARTIES
OF SIKKIM

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): I beg
to lay on the Table of the House a copy
o the agrecment betwcen the Government
of India, the Chogyal of Sikkim and the
leaders of the political parties of Sikkim,
signed on 8th May, 1978,

CODE OF CRIMINAL PROCEDURE BILL
—contd.

SHRI DINESH JOARDER (Malda) : May
I know the time by which amendments
will have to be given notice of?

MR. CHAIRMAN: You can give them
upto 12 O’clock tomorrow. Now we shall
take up the next item of business,

17.31 hrs.

HALF-AN-HOUR DISCUSSION
IMPLEMENTATION OF LAND REFORMS

MR. CHAIRMAN : Before I call upon
Mr. Samar Guha, I have to say this. Mr.
Samar Guha has requested time for fifteen
minutes. There are four more participants.
I request him to be as brief as possible.
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